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[Shrl Hem Barua] 
of reprisal against our not permitting 
their aircraft to fly over our territory 
according to the terms of the Sino-
Pakistan air agreement? 

Shri Mobluddin: I have already 
stated that on the 15th there was a 
ftight except that an enquiry was 
made. On the 22nd perhaps because 
the Dacca office had not got the 
clearance or information that incident 
had happened. I am not sure whether 
this involves any reprisal as suggested 
by the hon. Member. 

Shrl p. R. Chakraverti (Dhanhau): 
In view of the fact that the first flight 
was allowed to continue without any 
interference and in view of the un-
savoury experience had by the 21 
passengers on the second fI igh t, is the 
Governmt'nt assured that no further 
trouble will arise? 

Shrl Mohluddin: I hope, there will 
be no further trouble as rar as the 
scheduled services are concerned, but 
it is not possible for me to prophesy 
anything that might happen in future 
.... (Interruption). The flight will 
take place as usual. I have the infor-
mation that the DG CA, Karachi, has 
sent the information to Dacca ~  this 
flight will be a scheduled flight. 

14.38 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS. 

TwENTY-EIGHTH REPORT 

Shrl Bem Raj (Kangra): Sir, I beg 
to move;-

''That this House agrees with the 
Twenty-eighth Report of the 
Committee on Private Mem-
bers' Bills and Resolutions 
presented to the House on the 
26th November, 1963." 

Petl8ionB for Annee! 
Service, . 

Mr. Deputy-Speaker: The question 
is: 

"That this House agrees with 
the Twenty-eightih Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 26th Novem-
ber; 1963." 

The motion was adopted. 

1U9 hrs. 

RESOLUTION RE: PENSIONS FOR 
ARMED SERVICES 

Mr. Depnty-Speaker: Now, the 
House will proceed with further dis-
cussion of the following Resol uti on 
moved by Shrimati Sharda Mukerjee 
on the 20th September, 1963:-

"This House is of opinion that 
pemions of Army Jawans, 
Airmen and Naval ratings 
are inadequate and should be 
revised upwards." 

as also the amendment moved by 
Shri S. M. Banerjee. Out of the 
time allotted, 1 hour and 2 minutes 
remain. Shri Sheo Narain was on his 
legs; he might continue his speech. 
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